Oral Answers

tion needs the financial help in this regard
they are given by Government. The
hon. Member referred to Lion’s Club
and some such organisation. If they

come to us for help in this regard, we
shall help them.

MR. DEPUTY-SPEAKER: I shall
call one from left, right and another from
the Centre, Ifi deviate from that, please
correct me. The Leftists will never be
left out. Don’t worry. Shri Rajda.

SHRI RATANSINH RAJDA; Sir,
we are eliciting information from the
hon. Minister as far as steps that Govern-
m-nt 13 taking with regard to blinduness
that 1s prevailing in this country and the
extent to which it is p:evailing etc. Blind-
ness has many facets and intencities.
Blindness is also caused by intensive power
in this country. I do not know whether
Government has got any means to over-
come the blindness from power.

SHRI NIREN GHOSH : They are
politically blind}

SHRI RATANSINH RAJDA | I
won t say that they are politically blind.

But power has got something to do with
blindness.

That apart, the hon. Minister is aware
that there are several associations for the
blind. Now, they have been clamouring
for Government help since the last many
years. Their main complaint is that
Government is turning a deaf ear to all
their demands so far. Will the hon.
Minister tell us what help or asistance

is being given to all those associations for
the blind ?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI B.
SHANKARANAND) : Those who were
blind by power went away within three
years. The hon. Member has been blind
to the main question. The main question
deals with blinduess of children. He is
asking about the help to the association
for the blind people. This has nothing
to do with the Health Ministry. This
concerns the Social Welfare Ministry.
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SHRI NIHAR RANJAN LASKAR:
Sir, I have already stated that there have
been several constraints due to which this
programme has not got into full swing.
We have to go to the State authorities for
implementation and we have been trying
to tighten it wup.

Reconsideration of New Passport
Rules

+
t142. SHRI JANARDHANA
POOJARY :
SHRI P. K. KODIYAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Indian nationals
abroad have urged the Government to
reconsider the new passport rules effective
from 1st November, 1980; and

(b) ifso, the reaction of the Government
on it ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). Embassy of India,
Kuwait, had informed the Government
that the Indian residents in Kuwait were
under apprchension that the new system
of emigration endorsements of Indian
passports would cause inconvenience to
them at the time of their visits to India.
However, the Embassy has since clarified
that Indian nationals coming to India
from abroad on return tickets or transiting
through India do not require emigration
endorsements on their passports at the
time of their departure back to their
country of residence. Reports of adverse
reaction from the Indian community to
the new system have not been received
from any other Indian Missions. Nor
have there been any further representations
in Kuwait after the clarification given by
the Embassy.
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SHRI l!.'\l\YAR.DI*I.‘\I\TA POOJARY :
Whether the government would authorise
the Indian Embassies abroad to grant
exemption from emigration endorse-
ments to minimisc the inconvenience ?

SHRI P. V. NARASIMHA RAO ;
Tne new rules that have come into force
on 1st November scek to simplify the
procedures and also reduce the inconven-
ience caused to passengers. All thig
checking had to be done at the airport
and it is precisely for that purpose that
new rules have come into force. In this
there was some  nuis-und-rstanding.
Tnat has been clarified and there is no
further difficulty in this.
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SHRI K. LAKKAPPA : Mr. Deputy
Speaker, Sir, it is not only the Indian
nationals living in Kuwait who have
reported this difficulty but also the Indian
nationals living in other countries who
visited cven as  tourists felt that in
transit lot of harassment had been created
rcgarding  emigration. They had been
asked to stay here for many days whereas
they were not in a position to stay. Lot
of difficulties  have been experienced.
Yesterday also they had given a memo-
randum to some Members of Parliament.
‘Therefore, may I request the hon’b'e
Minister to kindly look into it and case
the situation immediately and remove
the difficulties.

SHRI P. V. NARASIMHA RAO :
Let me explain the situation. Before
the introduction of these rules, there was
so much pressure on the airport authorities
that it was just not possible to complete
all this check. Hours and hours before
the departure time passengers were asked
to come and congregate and stand in
a queue at the airport. This had resulted
in an all-round inconvenience and the
concerncd Ministry, that is, the Qivil
Aviation Ministry also urged upon the
Ministry of External AfFairs to do something
about it. So, in view of all these incon-
venienoces, we have intraduced a set
of new rules ; a new method has been
introduced. Now, we will have to see
how it works. If this method also
becomes ¢ven more  inconvenient we
will have to look into it. But I think
that so far as the congestion at the
airport is concerned this is going to be
relieved considerably. It has been seen
that it is relieved considerably. In the
wake of the application of this method,
if there is any other inconvenience caused
to the passengers, whether they will have
to go again and again to the passport
office to get the endorsements, what
could be done in order to relicue that
kind of pressure, we will have to see about
that, The passport offices are under
pressure at the moment because all the
pressure is now transferred from airport
to the passport office. We are taking that
additional precaution in order to relieve
that pressure at the airports. We will
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have to see whether there is any other
kind of method for relieving this pressure.
Taat we will have to see after observing
how this new method works for a few
months. As You know, it has been intro-
duced only from the 1st of November.

DR. SUBRAMANIAM SWAMY
Sir, the Minister has pointed out that
in order to alleviate the sufferings of the
overscas Indians these rules are brought
in. Now, one of the Dbiggest headaches
for overscas Indians (which I think
the Minister should try to remove) is the
fact that the passport is valid only for
3 years. .\nd no visa is allowed by any
country unlesy the passport is valid for
more than 6 months as the time of
application. May I know whether the
Miuister  would consider amending
these rules further to make the passport
va'id for 10 years so that this additional
bureaucratic work of renewing passport
over and over again could be avoided ?
This is what really overseas Indians
want. Would the hon. Minister consider
that ?

SHRI P. V. NARASIMHA RAQO ;
This question is not connected necessarily
with ovrseas Indians. This is a2 limited
matter. But naturally we will consider
if there i3 any particular advantage in
making it a 10-Year passpost. But I
cannot make any assurance becausc that
may have its own inconvenience, its own
difficulties. All the same, I will certainly
gel it examined.

Cancer Research and Treatment
Programme

*143. SHRI A. NEELALOHITHA-
DASAN : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state

(2) Whether the Government of India
have finalised the Cancer Research and
Treatment Programme to be taken up
with the Central assistance for implementa-
tion during the Sixth Five Year Plan ;

(b) if so, the details thereof;

(c) whether Government have inclu-
ded the pr ‘posal of Government of Kerala
regarding the devel \pment of the CQancer
unit of the Medical College, Trivendrum
as a Regional Gancer Centre in this ;

and

((;11{: dif?not, when it will be finalised and
inclu !
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THE MINISTER OF STATE I
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR) : (a) Yes, Sir,
Decisions regarding the implementation
of the Programme have been taken.

‘Sb) A statement is laid on the Table
of the Sabha.

(c¢) Yes, Sir.

(d) Does not arisc.

STATEY ENT

Depending upon the availability of
Plan funds and the fulfilment of the
prescribed condi‘ions by the concerned
States/U. Ts, financial assistance is pro-

vided for —

I. The development of existing Cancer
Institutes into Regional Gancer
Research and Treatinent  Centres.
It has been  tentatively decided
that, depending upon the satistac-
tion of prescribed conditions by
the concerned States/Union Terri-
tories, financial assistance mav
be afforded to the following
institutions :

1. Chitaranjan National Cancer
Research  Centre, QCalcutta,

2. QCancer Institute, Madras.

3. Institute-Rotary Cancer Hos-
pital, All India Institute o
Medical Sciences, New Delhif

i

4. Qancer Hospital and Rescarch

Institute, Gwalior.

5. S. C. B. Medical College
Hospital, Cuttack.

6. Gujarat Cancer and Research
Institute, Ahmedabad.

7. Dr. B. B. Cancer Institute,
Gauhati,

8. Cancer Wing of the Medical
College Hospital, Trivendrum

9. Kidwai Memorial Institute of
Oncology, Bangalore.

TI. Assistance of Rs. 10.00 lakhs in
each case will be afforded to the
States/Institutions for installa-
tion of Cobalt Therapy Units,





